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ORDER (Oral

Per Ms. Manjula Das, Judicial Member:

Heard Id. Counsel for applicant. None for respondents.

2. The applicant has approached this Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 seeking the following reliefs:

- “g(i) Office order dated 28.07. 2015 and office order dated
07.06.2017 issued by CSTE, Eastern Railway cannot be sustalned in
the eye of law and same may be quashed.

(i)  An order do issue directing the respondents to expunge the
adverse remarks recorded in ACR/APAR 2013-2014 and to grant

consequential benefits including promotion.”

3. Ld. .Counsel for applicant submit that presently the applicant will be

\str
m toqﬁ‘épg omprehensive representation

satisfied if a direction is glvrigd‘}n
g8 v
against the ACR in the = r@f ) & \‘ ﬁ \ 3\ appropriate authority and

frame.

4. By accepting the prayema( the-la- el for the applicant and without

going into the merits of the case, we hereby dispose of the OA by directing the
applicant to maké a comprehensive representation against the ACR in the year of
2013-2014, before the competent éuthority within a period of 15 days fl_*om the
date of receipt of the order. On receipt of such representation the respondent

authority shall dispose of the same within a period of 3 months thereafter.




5. It is made clear that the deci

and shall be communicated to the

6. With the above observations and directions, the O

No costs.

3
sion so arrived shall be reasoned and speakir

applicant forthwith.

A stands disposed
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